
 

 

IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ, 

ROUSE AVENUE COURT COMPLEX, NEW DELHI 

 

  CBI Vs.  Pradeep Kumar Barthwal. 

  CC No. CBI- 502/2019 

   

22.08.2020 

  Today’s date of hearing is kept in the above mentioned case in 

view of the circulars issued by Ld. District Judge from time to time keeping the  

en bloc date of hearing. 

    

  Present: Ms. Neha Goel, Ld. PP for CBI.  

 Sh. Sunil Sandeep Tyagi, Ld. Counsel  for accused Praveen Bakshi 

and accused Praveen Bakshi in person through VC. 

 Sh. Bimal Barthwal accused in person.  

. 

           In view of the  prevailing  pandemic  of  COVID-19 as per 

directions  of  Hon’ble  High Court  and  Ld. District  Judge, the submissions 

are heard through  Video Conferencing  using CISCO-WEBEX App from my 

own residence using the common URL available on the Website in pursuance 

of the circular No. E-8051-8130/Comp/RADC/ND/2020 dated 03.08.2020.  

 At request,  list the matter for 20.11.2020. 

         Copy of this order be provided to the counsel for accused and 

Ld. PP for CBI as per the guideline framed by Ld. District Judge through 

electronic mode/email/WhatsApp if so requested and be also   uploaded on 

the official Website of Delhi District Court.  Ahlmad/Asstt. Ahlmad  is also 

directed to take a print out of the ordersheet and tag the same in the 

judicial file. 

         
          

    ( ASHOK KUMAR) 

ACMM-2 CUM ACJ,  

ROUSE AVENUE COURT,    

NEW DELHI-22.08.2020 

  



 

 

IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ, 

ROUSE AVENUE COURT COMPLEX, NEW DELHI 

 

  CBI Vs.  Shan Mauhammad . 

  CC No. CBI- 328/2019 

   

22.08.2020 

  Today’s date of hearing is kept in the above mentioned case in 

view of the circulars issued by Ld. District Judge from time to time keeping the  

en bloc date of hearing. 

    

  Present: Ms. Jyoti Rani Solanki, Ld. PP for CBI.  

 Sh. C.D. Rai, Ld. Counsel for accused Shan Mohd. and Rafiq.  

. 

            In view of the  prevailing  pandemic  of  COVID-19 as per 

directions  of  Hon’ble  High Court  and  Ld. District  Judge, the submissions 

are heard through  Video Conferencing  using CISCO-WEBEX App from my 

own residence using the common URL available on the Website in pursuance 

of the circular No. E-8051-8130/Comp/RADC/ND/2020 dated 03.08.2020. 

 At request. list the matter for 23.12.2020. 

 

            Copy of this order be provided to the counsel for accused and 

Ld. PP for CBI as per the guideline framed by Ld. District Judge through 

electronic mode/email/WhatsApp if so requested and be also   uploaded on 

the official Website of Delhi District Court.  Ahlmad/Asstt. Ahlmad  is also 

directed to take a print out of the ordersheet and tag the same in the 

judicial file. 

         
          

    ( ASHOK KUMAR) 

ACMM-2 CUM ACJ,  

ROUSE AVENUE COURT,    

NEW DELHI-22.08.2020  



 

 

IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ, 

ROUSE AVENUE COURT COMPLEX, NEW DELHI 

 

 

 CBI   Vs.  Untrace 

  CC No. CBI- 463/2019 

   

22.08.2020 

 

  Today’s date of hearing is kept in the above mentioned case in 

view of the circulars issued by Ld. District Judge from time to time keeping the  

en bloc date of hearing. 

    

  Present: Sh. P.K. Sriavastava, Ld. Sr. PP for CBI.  

 Inspector Vinod Kumar IO of the case. 

 None for complainant. 

. 

          Despite  the directions of Ld. DJ issued vide circular No. E-8051-

8130/Comp/RADC/ND/2020 dated 03.08.2020 whereby  common URL was 

generated for the smooth functioning of the court on video conferencing on 

CISCO-WEBEX platform  whereafter the host will not require to issue fresh 

link for  joining of video conferencing and only one permanent link will be 

sufficient,  none on behalf of the complainant has joined the proceeding.  The 

directions in the circular were circulated to all the Bar Associations and  Bar 

Council of Delhi. Hence the  matter cannot  be  taken up without  the 

appearance of the counsel or the complainant, hence list the matter for 

21.10.2020. 

                  Copy of this order be provided to the counsel for complainant 

and Ld. PP for CBI as per the guideline framed by Ld. District Judge 

through electronic mode/email/WhatsApp if so requested and be also   

uploaded on the official Website of Delhi District Court.  Ahlmad/Asstt. 

Ahlmad  is also directed to take a print out of the ordersheet and tag the 

same in the judicial file. 

         
          

    ( ASHOK KUMAR) 

ACMM-2 CUM ACJ,  

ROUSE AVENUE COURT,    

NEW DELHI-22.08.2020 

 
 

 



 

 

IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ, 

ROUSE AVENUE COURT COMPLEX, NEW DELHI 

 

  CBI Vs.  Mahipal Singh. 

  CC No. CBI- 373/2019 

   

22.08.2020 

  Today’s date of hearing is kept in the above mentioned case in 

view of the circulars issued by Ld. District Judge from time to time keeping the  

en bloc date of hearing. 

    

  Present: Ld. PP for CBI.  

 Sh. Anant Mishra, Ld. Counsel for accused Devraj.  

 Sh. Pawan Sharma,Ld.Counsel for accused Richa Singh. 

 Sh. Akash Kaushik, Ld.Counsel for accused Gunjan Sharma. 

  

. 

           In view of the  prevailing  pandemic  of  COVID-19 as per 

directions  of  Hon’ble  High Court  and  Ld. District  Judge, the submissions 

are heard through  Video Conferencing  using CISCO-WEBEX App from my 

own residence using the common URL available on the Website in pursuance 

of the circular No. E-8051-8130/Comp/RADC/ND/2020 dated 03.08.2020. 

 

 At request, list the matter on 25.11.2020. 

            Copy of this order be provided to the counsel for accused and 

Ld. PP for CBI as per the guideline framed by Ld. District Judge through 

electronic mode/email/WhatsApp if so requested and be also   uploaded on 

the official Website of Delhi District Court.  Ahlmad/Asstt. Ahlmad  is also 

directed to take a print out of the ordersheet and tag the same in the 

judicial file. 

         
          

    ( ASHOK KUMAR) 

ACMM-2 CUM ACJ,  

ROUSE AVENUE COURT,    

NEW DELHI-22.08.2020 

  



 

 

 

 

IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ, 

ROUSE AVENUE COURT COMPLEX, NEW DELHI 

 

  CBI Vs.  Om Prakash Bhatia Ors. 

  CC No. CBI- 244/2019 

   

22.08.2020 

  Today’s date of hearing is kept in the above mentioned case in 

view of the circulars issued by Ld. District Judge from time to time keeping the  

en bloc date of hearing. 

    

  Present: Ms. Neha Goel, Ld. PP for CBI.  

 None for accused. 

. 

          Despite  the directions of Ld. DJ issued vide circular No. E-8051-

8130/Comp/RADC/ND/2020 dated 03.08.2020 whereby  common URL was 

generated for the smooth functioning of the court on video conferencing on 

CISCO-WEBEX platform  whereafter the host will not require to issue fresh 

link for  joining of video conferencing and only one permanent link will be 

sufficient,  none on behalf of the accused has joined the proceeding.  The 

directions in the circular were circulated to all the Bar Associations and  Bar 

Council of Delhi. Hence the  matter cannot  be  taken up without  the 

appearance of the counsel or the accused. 

 

           Further, in view of  the guideline issued by Ld. District Judge vide 

circular No. Power/Gaz/RADC/2020/E-7784-7871 dated 30.07.2020 and in 

continuation of same vide circular No. Power/Gaz/RADC/2020/E-8959-9029 

dated 16.08.2020, evidence proceedings  are not required to be  conducted at 

this stage, hence list the matter for 26.09.2020. 

 

            Copy of this order be provided to the counsel for accused and 

Ld. PP for CBI as per the guideline framed by Ld. District Judge through 

electronic mode/email/WhatsApp if so requested and be also   uploaded on 

the official Website of Delhi District Court.  Ahlmad/Asstt. Ahlmad  is also 

directed to take a print out of the ordersheet and tag the same in the 

judicial file. 

         
          

    ( ASHOK KUMAR) 

ACMM-2 CUM ACJ,  

ROUSE AVENUE COURT,    

NEW DELHI-22.08.2020 



 

 

 

IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ, 

ROUSE AVENUE COURT COMPLEX, NEW DELHI 

 

  CBI Vs.  Rakesh Sharma. 

  CC No. CBI- 306/2019 

   

22.08.2020 

  Today’s date of hearing is kept in the above mentioned case in 

view of the circulars issued by Ld. District Judge from time to time keeping the  

en bloc date of hearing. 

    

  Present: Ld. PP for CBI.  

 Sh. Manoj Kumar Sharma, Ld. Counsel for accused Ashwani 

Dhingra and Dal Bahadur Singh. 

. 

            In view of the  prevailing  pandemic  of  COVID-19 as per 

directions  of  Hon’ble  High Court  and  Ld. District  Judge, the submissions 

are heard through  Video Conferencing  using CISCO-WEBEX App from my 

own residence using the common URL available on the Website in pursuance 

of the circular No. E-8051-8130/Comp/RADC/ND/2020 dated 03.08.2020. 

 

           Further, in view of  the guideline issued by Ld. District Judge vide 

circular No. Power/Gaz/RADC/2020/E-7784-7871 dated 30.07.2020 and in 

continuation of same vide circular No. Power/Gaz/RADC/2020/E-8959-9029 

dated 16.08.2020, evidence proceedings  are not required to be  conducted at 

this stage, hence list the matter for 24.11.2020. 

 

            Copy of this order be provided to the counsel for accused and 

Ld. PP for CBI as per the guideline framed by Ld. District Judge through 

electronic mode/email/WhatsApp if so requested and be also   uploaded on 

the official Website of Delhi District Court.  Ahlmad/Asstt. Ahlmad  is also 

directed to take a print out of the ordersheet and tag the same in the 

judicial file. 

         
          

    ( ASHOK KUMAR) 

ACMM-2 CUM ACJ,  

ROUSE AVENUE COURT,    

NEW DELHI-22.08.2020 
  



 

 

IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ, 

ROUSE AVENUE COURT COMPLEX, NEW DELHI 

 

  CBI Vs.  Suresh Chand Jain. 

  CC No. CBI- 246/2019 

   

22.08.2020 

  Today’s date of hearing is kept in the above mentioned case in 

view of the circulars issued by Ld. District Judge from time to time keeping the  

en bloc date of hearing. 

    

  Present: Ms. Jyoti Rani Solanki, Ld. PP for CBI.  

 None for accused. 

. 

           In view of the  prevailing  pandemic  of  COVID-19 as per 

directions  of  Hon’ble  High Court  and  Ld. District  Judge, the submissions 

are heard through  Video Conferencing  using CISCO-WEBEX App from my 

own residence using the common URL available on the Website in pursuance 

of the circular No. E-8051-8130/Comp/RADC/ND/2020 dated 03.08.2020. 

  It is submitted by Ld. PP that plea bargaining application moved 

on behalf of accused is pending disposal in the court of Ld. ACMM Sh.Vishal 

Pahuja. 

 List the matter for 27.11.2020. 

            Copy of this order be provided to the counsel for accused and 

Ld. PP for CBI as per the guideline framed by Ld. District Judge through 

electronic mode/email/WhatsApp if so requested and be also   uploaded on 

the official Website of Delhi District Court.  Ahlmad/Asstt. Ahlmad  is also 

directed to take a print out of the ordersheet and tag the same in the 

judicial file. 

         
          

    ( ASHOK KUMAR) 

ACMM-2 CUM ACJ,  

ROUSE AVENUE COURT,    

NEW DELHI-22.08.2020 

  



 

 

IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ, 

ROUSE AVENUE COURT COMPLEX, NEW DELHI 

 

  CBI Vs.  Nitin Kumar Arora etc. 

  CC No. CBI- 148/2019 

   

22.08.2020 

  Today’s date of hearing is kept in the above mentioned case in 

view of the circulars issued by Ld. District Judge from time to time keeping the  

en bloc date of hearing. 

    

  Present: Ms. Neha Goel, Ld. PP for CBI.  

 None for accused. 

. 

          Despite  the directions of Ld. DJ issued vide circular No. E-8051-

8130/Comp/RADC/ND/2020 dated 03.08.2020 whereby  common URL was 

generated for the smooth functioning of the court on video conferencing on 

CISCO-WEBEX platform  whereafter the host will not require to issue fresh 

link for  joining of video conferencing and only one permanent link will be 

sufficient,  none on behalf of the accused has joined the proceeding.  The 

directions in the circular were circulated to all the Bar Associations and  Bar 

Council of Delhi. Hence the  matter cannot  be  taken up without  the 

appearance of the counsel or the accused and hence, list the matter for 

25.09.2020 

 

            Copy of this order be provided to the counsel for accused and 

Ld. PP for CBI as per the guideline framed by Ld. District Judge through 

electronic mode/email/WhatsApp if so requested and be also   uploaded on 

the official Website of Delhi District Court.  Ahlmad/Asstt. Ahlmad  is also 

directed to take a print out of the ordersheet and tag the same in the 

judicial file. 

         
          

    ( ASHOK KUMAR) 

ACMM-2 CUM ACJ,  

ROUSE AVENUE COURT,    

NEW DELHI-22.08.2020 

  



 

 

 

IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ, 

ROUSE AVENUE COURT COMPLEX, NEW DELHI 

 

  CBI Vs.  Ashwani Kumar. 

  CC No. CBI- 121/2019 

   

22.08.2020 

  Today’s date of hearing is kept in the above mentioned case in 

view of the circulars issued by Ld. District Judge from time to time keeping the  

en bloc date of hearing. 

    

  Present: Ms. Neha Goel, Ld. PP for CBI.  

 None for accused. 

. 

          Despite  the directions of Ld. DJ issued vide circular No. E-8051-

8130/Comp/RADC/ND/2020 dated 03.08.2020 whereby  common URL was 

generated for the smooth functioning of the court on video conferencing on 

CISCO-WEBEX platform  whereafter the host will not require to issue fresh 

link for  joining of video conferencing and only one permanent link will be 

sufficient,  none on behalf of the accused has joined the proceeding.  The 

directions in the circular were circulated to all the Bar Associations and  Bar 

Council of Delhi. Hence the  matter cannot  be  taken up without  the 

appearance of the counsel or the accused. 

 

           Further, in view of  the guideline issued by Ld. District Judge vide 

circular No. Power/Gaz/RADC/2020/E-7784-7871 dated 30.07.2020 and in 

continuation of same vide circular No. Power/Gaz/RADC/2020/E-8959-9029 

dated 16.08.2020, evidence proceedings  are not required to be  conducted at 

this stage, hence list the matter for 28.09.2020. 

 

            Copy of this order be provided to the counsel for accused and 

Ld. PP for CBI as per the guideline framed by Ld. District Judge through 

electronic mode/email/WhatsApp if so requested and be also   uploaded on 

the official Website of Delhi District Court.  Ahlmad/Asstt. Ahlmad  is also 

directed to take a print out of the ordersheet and tag the same in the 

judicial file. 

         
          

    ( ASHOK KUMAR) 

ACMM-2 CUM ACJ,  

ROUSE AVENUE COURT,    

NEW DELHI-22.08.2020 
  



 

 

IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ, 

ROUSE AVENUE COURT COMPLEX, NEW DELHI 

 

  CBI Vs.  Rajesh Agnihotri. 

  CC No. CBI- 141/2019 

   

22.08.2020 

  Today’s date of hearing is kept in the above mentioned case in 

view of the circulars issued by Ld. District Judge from time to time keeping the  

en bloc date of hearing. 

    

  Present: Ms. Neha Goel, Ld. PP for CBI.  

 None for accused. 

. 

          Despite  the directions of Ld. DJ issued vide circular No. E-8051-

8130/Comp/RADC/ND/2020 dated 03.08.2020 whereby  common URL was 

generated for the smooth functioning of the court on video conferencing on 

CISCO-WEBEX platform  whereafter the host will not require to issue fresh 

link for  joining of video conferencing and only one permanent link will be 

sufficient,  none on behalf of the accused has joined the proceeding.  The 

directions in the circular were circulated to all the Bar Associations and  Bar 

Council of Delhi. Hence the  matter cannot  be  taken up without  the 

appearance of the counsel or the accused and hence, list the matter for 

26.09.2020. 

 

            Copy of this order be provided to the counsel for accused and 

Ld. PP for CBI as per the guideline framed by Ld. District Judge through 

electronic mode/email/WhatsApp if so requested and be also   uploaded on 

the official Website of Delhi District Court.  Ahlmad/Asstt. Ahlmad  is also 

directed to take a print out of the ordersheet and tag the same in the 

judicial file. 

         
          

    ( ASHOK KUMAR) 

ACMM-2 CUM ACJ,  

ROUSE AVENUE COURT,    

NEW DELHI-22.08.2020 

  



 

 

    IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ, 

ROUSE AVENUE COURT COMPLEX, NEW DELHI 

 

  CBI Vs.  Tarsem Kumar Garg. 

  CC No. CR- 105/2019 

   

22.08.2020 

  Today’s date of hearing is kept in the above mentioned case in 

view of the circulars issued by Ld. District Judge from time to time keeping the  

en bloc date of hearing. 

    

  Present: Ld. PP for CBI.  

 Sh. R.M. Tiwari, Ld. Counsel for accused. 

         

            

                  In view of the  prevailing  pandemic  of  COVID-19 as per 

directions  of  Hon’ble  High Court  and  Ld. District  Judge, the submissions 

are heard through  Video Conferencing  using CISCO-WEBEX App from my 

own residence using the common URL available on the Website in pursuance  

of the circular No. E-8051-8130/Comp/RADC/ND/2020 dated 03.08.2020.  

             It is submitted by  the counsel that the matter is pending Hon’ble 

High Court. 

   At request, list the matter for 21.12.2020. 

 

            Copy of this order be provided to the counsel for accused and 

Ld. PP for CBI as per the guideline framed by Ld. District Judge through 

electronic mode/email/WhatsApp if so requested and be also   uploaded on 

the official Website of Delhi District Court.  Ahlmad/Asstt. Ahlmad  is also 

directed to take a print out of the ordersheet and tag the same in the 

judicial file. 

         
          

    ( ASHOK KUMAR) 

ACMM-2 CUM ACJ,  

ROUSE AVENUE COURT,    

NEW DELHI-22.08.2020 

  



 

 

 

 

IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ, 

ROUSE AVENUE COURT COMPLEX, NEW DELHI 

 

  CBI Vs.  Mukhtiar Singh Ors. 

  CC No. CBI- 58/2019 

   

22.08.2020 

  Today’s date of hearing is kept in the above mentioned case in 

view of the circulars issued by Ld. District Judge from time to time keeping the  

en bloc date of hearing. 

    

  Present: Ms. Jyoti Rani Solanki, Ld. PP for CBI.  

 Sh. R.M. Tiwari and Sh. Lalit Kumar, Ld. Counsels for accused  

Lalit Narang. 

 Sh.  Deepak Sharma, Ld. Counsel for accused Hari Prakash.  

Sh. Bhavook Chauhan, Ld. Counsel for accused Rajiv Malik. 

Sh. K.K. Patra, Ld. Counsel for accused Atam Prakash Sharma 

and Ramashankar.  

           

                 In view of the  prevailing  pandemic  of  COVID-19 as per 

directions  of  Hon’ble  High Court  and  Ld. District  Judge, the submissions 

are heard through  Video Conferencing  using CISCO-WEBEX App from my 

own residence using the common URL available on the Website in pursuance 

of the circular No. E-8051-8130/Comp/RADC/ND/2020 dated 03.08.2020. 

 Further, in view of  the guideline issued by Ld. District Judge vide 

circular No. Power/Gaz/RADC/2020/E-7784-7871 dated 30.07.2020 and in 

continuation of same vide circular No. Power/Gaz/RADC/2020/E-8959-9029 

dated 16.08.2020, evidence proceedings  are not required to be  conducted at 

this stage, hence list the matter for  23.12.2020. 

 

            Copy of this order be provided to the counsel for accused and 

Ld. PP for CBI as per the guideline framed by Ld. District Judge through 

electronic mode/email/WhatsApp if so requested and be also   uploaded on 

the official Website of Delhi District Court.  Ahlmad/Asstt. Ahlmad  is also 

directed to take a print out of the ordersheet and tag the same in the 

judicial file. 

         
          

    ( ASHOK KUMAR) 

ACMM-2 CUM ACJ,  

ROUSE AVENUE COURT,    

NEW DELHI-22.08.2020 



 

 

IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ, 

ROUSE AVENUE COURT COMPLEX, NEW DELHI 

 

  CBI Vs.  M/s Rock Hudson Clothing (I) Pvt. Ltd. 

  CC No. CR- 43/2019 

   

22.08.2020 

  Today’s date of hearing is kept in the above mentioned case in 

view of the circulars issued by Ld. District Judge from time to time keeping the  

en bloc date of hearing. 

    

  Present: Ld. PP for CBI.  

 None for accused. 

. 

          Despite  the directions of Ld. DJ issued vide circular No. E-8051-

8130/Comp/RADC/ND/2020 dated 03.08.2020 whereby  common URL was 

generated for the smooth functioning of the court on video conferencing on 

CISCO-WEBEX platform  whereafter the host will not require to issue fresh 

link for  joining of video conferencing and only one permanent link will be 

sufficient,  none on behalf of the accused has joined the proceeding.  The 

directions in the circular were circulated to all the Bar Associations and  Bar 

Council of Delhi. Hence the  matter cannot  be  taken up without  the 

appearance of the counsel or the accused and hence, list the matter for 

25.09.2020. 
 

            Copy of this order be provided to the counsel for accused and 

Ld. PP for CBI as per the guideline framed by Ld. District Judge through 

electronic mode/email/WhatsApp if so requested and be also   uploaded on 

the official Website of Delhi District Court.  Ahlmad/Asstt. Ahlmad  is also 

directed to take a print out of the ordersheet and tag the same in the 

judicial file. 

         
          

    ( ASHOK KUMAR) 

ACMM-2 CUM ACJ,  

ROUSE AVENUE COURT,    

NEW DELHI-22.08.2020  



 

 

 

IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ, 

ROUSE AVENUE COURT COMPLEX, NEW DELHI 

 

  CBI Vs.  Yoginder Kumar Anr. 

  CC No. CBI- 74/2019 

   

22.08.2020 

  Today’s date of hearing is kept in the above mentioned case in 

view of the circulars issued by Ld. District Judge from time to time keeping the  

en bloc date of hearing. 

    

 

  Present: Ms. Jyoti Rani Solanki, Ld. PP for CBI.  

 Sh. C.D. Rai, Ld. Counsel for accused Rafiq.  

 Sh. Arvind Garg, Ld. Counsel for accused Ajay Garg.  

. 

            In view of the  prevailing  pandemic  of  COVID-19 as per 

directions  of  Hon’ble  High Court  and  Ld. District  Judge, the submissions 

are heard through  Video Conferencing  using CISCO-WEBEX App from my 

own residence using the common URL available on the Website in pursuance 

of the circular No. E-8051-8130/Comp/RADC/ND/2020 dated 03.08.2020. 

           Further, in view of  the guideline issued by Ld. District Judge vide 

circular No. Power/Gaz/RADC/2020/E-7784-7871 dated 30.07.2020 and in 

continuation of same vide circular No. Power/Gaz/RADC/2020/E-8959-9029 

dated 16.08.2020, evidence proceedings  are not required to be  conducted at 

this stage, hence list the matter for 23.12.2020. 

 

            Copy of this order be provided to the counsel for accused and 

Ld. PP for CBI as per the guideline framed by Ld. District Judge through 

electronic mode/email/WhatsApp if so requested and be also   uploaded on 

the official Website of Delhi District Court.  Ahlmad/Asstt. Ahlmad  is also 

directed to take a print out of the ordersheet and tag the same in the 

judicial file. 

         
          

    ( ASHOK KUMAR) 

ACMM-2 CUM ACJ,  

ROUSE AVENUE COURT,    

NEW DELHI-22.08.2020 

  



 

 

IN THE COURT OF SH. ASHOK KUMAR, ACMM-2 CUM ACJ, 

ROUSE AVENUE COURT COMPLEX, NEW DELHI 

 

  CBI Vs.  Ishma Arora  

  CC No. CR- 42/2019 

   

22.08.2020 

  Today’s date of hearing is kept in the above mentioned case in 

view of the circulars issued by Ld. District Judge from time to time keeping the  

en bloc date of hearing. 

    

  Present: Ld. PP for CBI.  

 None for accused. 

. 

          Despite  the directions of Ld. DJ issued vide circular No. E-8051-

8130/Comp/RADC/ND/2020 dated 03.08.2020 whereby  common URL was 

generated for the smooth functioning of the court on video conferencing on 

CISCO-WEBEX platform  whereafter the host will not require to issue fresh 

link for  joining of video conferencing and only one permanent link will be 

sufficient,  none on behalf of the accused has joined the proceeding.  The 

directions in the circular were circulated to all the Bar Associations and  Bar 

Council of Delhi. Hence the  matter cannot  be  taken up without  the 

appearance of the counsel or the accused and hence, list the matter for 

25.09.2020. 
 

            Copy of this order be provided to the counsel for accused and 

Ld. PP for CBI as per the guideline framed by Ld. District Judge through 

electronic mode/email/WhatsApp if so requested and be also   uploaded on 

the official Website of Delhi District Court.  Ahlmad/Asstt. Ahlmad  is also 

directed to take a print out of the ordersheet and tag the same in the 

judicial file. 

         
          

    ( ASHOK KUMAR) 

ACMM-2 CUM ACJ,  

ROUSE AVENUE COURT,    

NEW DELHI-22.08.2020 


